
i'
\",

i" )•.
!
i

·,:;c.Hr\'fU- J..x:..DUST~...: TIVE lRIBlJNAL ,A!..LAHABJ-O BE~CH •

.. ..
O.A. N'e.127 of 1995

Hon, l:1,r. S. Das Gupta, :.tember(A)
!ion. j',ir. T'.L. Verma, j'11ember (J )

Raj Kumar Singh son of Sri Ambika
Singh, Rio Village and Post Teeyar,
Tehsil Banagaon Jistrict Gorakhpur. ..' A .o l i.cant •

( By Advocate Km, Usha Kir an )
Versus

1. senior super intendent Post Offic es
Bansgaan Gar akhpur ,

2. Director (Postal) services Gorakhpur
Divisior) CDrakhpur.

3. Union of India through
Post h'tast'?r, :;eneral 3Urakhput. .. . Re s oo nden ts •

OR D EI~"

(lBy Hon. J\.tr. S. Das Gupta, [v1ember(A) )

Heard Km, Usha Kiran, learned counsel for the

applicant on admission.

The f acts of this case as they appeared from the

aver rnerrt s made in the O•.A. are that the respondents

sent a requisi tion to the Bnployment Exchanqe

for sponsoring names of the candidates for the

post of Branch Post j "laster and the List dat,," of

r ec ei pt of the narn=s wes fixed as 22.7.1994. There-

-af ter there is also an advertisement in the news

paper in response to which the present app Llc errt

submittel his candidature. The employment exch~nge

also sent the name of the 3pplicant amongst t~e

others.The apc l Jc ent ' s qr Lev anc o is that although

6 months are going to be over since sponsoring

of Fle names by the Ernp Lovrne rrt Exche.nge , tr:e s eJ";ec t-

-ion on the basis of the names sponsored is s til I
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p endi rrq , The app I i.c ant is stated tr) have cont ac teo

the respondent no. 1 for early decision in the

matter but it is alleged that nothing has been
/-.

done so far •. \e he v e ac~ding~y considered the

"- "I'matter. The respondents had Lni,tiated a~ ~c:.~g,~~/t
for f~liljg up the post of branch L Iv an by asking

. ,

the employment exch anq e to sp oris or e the nane s and

also advertising the posts. The applicant has

re sponded to t~le adv er tis ernent and hi s name ha s a Is o

bee sponsored by the Emp Lov.re rrt t:xchc:;nge. The

applicant has not so far acquired any right whi.cb

h"s been violated Ly the alleged naction on
',..

the part of the respondents to f ina Li s e the s e Icct i on ,

It is f or the respondents t, decirle II ether a

partic lar po s t should be f ide:::! and if so at what

.-Joint of time. It .i s not for the Tribunal to

interfere in this matter and tel give any di r ec ti o o

to the r esp ond en t s reQarding fillinr; of t.hc post.

If, hovever , Vie post .i. ev errt ua l Iy f i Ll el and

t~e ap~licant is ~Jgrieved by the selectiJn made

by the r espo n+en t s , he may file appropriate

rlr i ev anc e • Th e
J ./

present application is p~e-mature and is, therdfor2,

dismissed c:lccordinolv.
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